
06-02-2021

Misc. Crl. (bail) Case No. 38 of 21

Seen the petition filed U/s.438 of cr.P.c. seeking pre-arrest bail

by accused/petitioners namely Ismile Ali @ Ismile Hussain, Islamudin, Ismat

Ali and Akin Ali apprehending arrest in connection with Tezpur P.S. case no.

77l2}2t (corresponding GiR. case No. l3Llzl) uls 4361506/34 of IPC.

Case diary, as called for, has been received and perused the

same. Also heard ld. counsel for both the sides.

Brief fact of the case is that on the night of 9-1-21 at about

2 a.m. while the informant along with his family were sleeping in their

house, fire broke out in his house which was allegedly triggered by the

accused/petitioners. However, the informant and his family members

escaped unhuft in the said incident and the fire was also put down.

on perusal of the case diary it appears that the investigating

officer has recorded the statement of the informant along with some

neighbouring witnesses and it appears that the neighbouring witnesses got

to know about the involvement of the accused/petitioners in the commission

of the alleged offence from the mouth of the informant. It appears from

statement of the informant that the accused/petitioners had set the house of

the informant on fire but it is not clear from his statement as to how he got

to know about involvement of the present accused/petitioners in the

commission of the alleged offence at the dead hour of the night.

Be that as it ffi?Y, but after considering the materials

available in the case diary I am of the view that custodial detention of the

accused/petitioners is not necessary in connection with the investigation of

this case.

consequently, it is directed that the accused/petitioners

above-named shall appear before the investigating officer within a period of

ten days from today and shall get their statements recorded in connection

with this case. In the event of their arrest in connection with this case all of

them shall be allowed to go on bail of Rs.10,000/- (Rupees ten thousand)
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only each with one surety of like amount to the satisfaction of the
investigating officer on the following conditions :

(1) That they shall exLend all necessary cooperation towards

the investigation of this case.

(2) That they shail not intimidate any of the witnesses nor

shallr they otherwise temper with the evidence of this

case.

(3) That they shall not remove themselves from the
jurisdiction of this court for a period of two months from

today.

Let the case diary be sent back.

Misc. case stands accordingly disposed of.
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( N. Akhtar )
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